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Possible misuse of public data on 'Vahan' mobile application

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, it has been reported that public
data published by Government of India mobile application called the Vahan Application
is being misused. There is a serious concern that this Transport Ministry Application
which alow users to identify vehicle owners is being used by miscreants for targeted
violence through ascertaining identity of vehicle owners. The Vahan Application makes
all vehicle registration records across India publicly available. It allows people to look
up the name of a car owner by simply using their vehicle registration number. Sir, such
open access to citizen's personal data poses not only a huge privacy risk, but, may aso
lead to a potentia risk to human life and private property. Sir, in March, 2019, the
Ministry for Road, Transport and Highways rolled out the bulk data sharing policy
under which it chose to make the vehicle registration database public. Sir, individual
consent was not sought for this. It allowed organizations to pay an annual fee of
¥ 3 crores and research and education institutions ¥ 5 lakhs to access the databases.
In July 2019, the databases were sold to about 87 private and 32 Government entities
at acost of ¥ 65 crores. Sir, in the absence of a personal data protection law to protect
people's online privacy, such selling and misuse of data is deeply worrying.

| urge the Ministry to stop public as well as private access to the data on the
portal. May | take this opportunity to urge you to protect all Members not only for
our right to data privacy, but also to ask clarifications from a Minister after he delivers
his speech? Sir, what happened yesterday ...(Interruptions)...

MR. CHAIRMAN: No; it is not connected with this. This is not acceptable.
Strictly, you have to go through the Zero Hour mention and then complete it to get
some justice. Now, Shri Harnath Singh Yadav.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

Need for alaw to curb the growing population of the country
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Need to restore pre-14th Finance Commission share
pattern for Centrally Sponsored Schemes

SHRI PRASHANTA NANDA (Odisha): Sir, | thank you for giving me this
opportunity to speak. Sir, the increase of devolution of Central taxes from 32 per cent
to 42 per cent, following the recommendations of the 14th Finance Commission, is a
welcome step. But, the effect of increased devolution has been upset to a large extent
by several policy decisions of the Union Government. These include delinking of eight



